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() Need to start rall service on Purna-Akola
raliway line in Central Railway
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() Need ‘to extend the time Ilimit for
implementation of Tsunaml Rehabilitation
Programme In Kerala

DR. K.S. MANOJ (Alleppey): The State of Kerala
had suffered great devastation in the Tsunami that
occurred on 26th December, 2004. The Government of
India has sanctioned Rs. 1441.75 crores as rehabilitation
package for relief and rehabilitation of the affected victims
and rebuilding the infrastructure. The various works under
Tsunami Rehabilitation Programme are progressing. Due
to the complexity of the technical and administrative
process involved in the implementation of the projects
and the crisis in the construction industry on account of
escalation of price of building materials etc. the progress
of the programme is delayed and it would not be possible
to finish it before 31st March 2009. So the time for
implementation of the TRP may be extended to next two
more years so that the entire works would be completed.

(iv) Need to safeguard the interests of small
traders facing closure due to advent of Muiti-
Natlonal Companies In the retall sector

SHRI SANTASRI CHATTERJEE (Serampore): A
serious situation has arisen due to indiscriminate setting
up of malls in ditferent parts of the countries by lorei@
multinationals in collaboration or tie up arrangement with
Indian Corporate Houses. The articles they are selling in
retail market have become a cause of concem for the
small traders whose livelihood are exposed 1o serious

jeopardy.

Before giving license to such lrade@, a law is
required to regulate their business transactions 80 that
the interests of the small traders are safeguarded.

KARTIKA 1, 1930 (Saka)
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(V) Need to open a Passport Facillty Centre at
Agra in Uttar Pradesh
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MR. DEPUTY SPEAKER: Now | request Shri Baalu
to move the Bill under item No. 31.

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): 8ir, may | request
you to take up tem Nos. 31 and 32 together?

MR. DEPUTY SPEAKER: Does the House agree 1o
take up em Nos. 31 and 32 together?

SHRI K.S. RAO (Eluru): Yes, Sir, bacause the subject
is the same for both the Bills.

MR. DEPUTY SPEAKER: So, the House agrees to
take up both item Nos. 31 and 32 together.

SHRI B. MAHTAB (Cuttack): If both the Bilis are to
be taken together, the time allotted should not be the

same. ...(Interruptions)



